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12.47 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :

“I am directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on Monday, the 11th August, 1969,
adopted the following motion in regard
to the presentation of the Report of the
Joint Committee of the Houses on the
Code of Civil Procedure (Amendment)
Bill, 1968 :

‘That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on the
Bill further to amend the code of Civil
Procedure, 1908, be extended upto
the last day of the Seventieth (Novem-
ber—December 1969) Session of the
Rajya Sabha."™

CORRECTION OF ANSWER TO S, Q.
NO. 960 RE. INVESTMENT IN
OPHTHALMIC GLASS PROJECT,

HYDERABAD, ETC.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : While giving information regard-
ing total investment in the Ophthalmic Glass
Project, Durgapur in reply to Part (a) of
Starred Question No. 960 dated the 8th
April. 1969, T have indicated Rs. 409 lakhs as
total investment in that project.  The
correct figure of investment is Rs, 407
lakhs.

RE : CALLING ATTENTION NOTICES

Query)

SHRI JYOTIRMOY BASU (Dimond
I"arbour) : In this National Instrument
Factory because of the wrong attitude taken
by the Central Government, there was a
deadlock between the employers and the
employees, We would like the Minister to
tell us what is the present situation,

MR. SPEAKER : Pleast give separate
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notice. How can it arise here? Let us
take the next item on the agenda.

SHRI JYOTIRMOY BASU: The
employees of the WNational Library in
Calcutta have gone on strike. Why I am
mentioning this now is because, last waek"l
had given & Calling Attention Notice twice,
but they were disallowed. Will you kindly
ask the Fducation Minister to make a state-
ment and apprise the House as to the present
situation ?

MR, SPEAKER :
self and then decide,

I will examine it my-
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SHRI JYOTIRMOY BASU: QOn the
situation in the National Library in Calcutta,
I have given a Calling Attention Notice twice
last week. They were disallowad. [ have
given it today sgain. Please ask them to
consider it and give us the information.

MR. SPEAKER : Kindly explain it to
me later. I will then have the privilege of
meeting you. Otherwise also, it will be g
good occasion to meet you,
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SHRI S. M, BANERIJEE (Kanpur) :
Sir, Shri Madhu Limaye aod Shri George
Fernandes had given notice of a privilege
metion. Is that privilege motion still under
your_consideration ?

MR. SPEAKER : On what subject ?

SHRI S. M. BANERIJEE : On
Rs. 10.000 taken by Shri Nijalingapya and
Rs, 5,000 by Shri Patil, They have issued a
statement distorting parliamentary proceed-
ings.

MR. SPEAKER : 1 will look into it.

12.81}hrs.

CRIMINAL AND ELECTION LAWS
(AMENDMENT) BILL—Conrd.

MR, SPEAKER : The House will now
take up further clause-by-clause consideration
of the Bill further to amend the Indian Penal
Code, the Code of Criminal Procedure, 1898,
and the Representation of the People Act,
1951 and to provide against printing and
publication of certain objectionable matters,
as reported by the Joint Committee.

The time allotted by the Business Advi-
sory Committee for this Bill was three hours
and the time already taken is four hours. 1
think, it is a very unhealthy practice that
whan the Business Advisory Committee fixes
the time and the whole House approves of
it, we still exceed that limit. That is not
good because the extra time is taken out of
the time to be given to other motions. |
hope, the House will look into it,

Now let us see that this Bill is passed
without taking much time. How much time

more should we have for this 15 minutes or
half an hour?

SHRI SHRI CHAND GOYAL
(Chandigarh) : One hour more.

MR. SPEAKER : But this is the first
and the last time that 1 will depart from the
report of the Business Advisory Committee
because it has already been done.  In future
unless 1 make a reference to the Businsss
Advisory Commitiee again, on my own 1 will
have po right to extend the time whea the
Business Advisory Commitiee has recom-
mended and the House bas approved it,
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MR, SPEAKER : | wish we could sit

throughout the year ; but we have some
other things to do also.

SHRI HEM BARUA (Mangaldai): We

do not waot you to abdicate your right. You
have the right to extend the time,

MR. SPEAKER :
exercise it.
rights,

I do not waat to
Please do not give me too many

Clause 3—( Amendment of section 505)

SHRI ABDUL GHANI DAR (Gurgaon):
Sir, 1 meove |

Page 2, lines 34 and 35,—
after ‘'ceremoniest” jnserr—

“or in educational, social and religious
institutions or in Government offices
where Unions function" (4)

SHRI OM PRAKASH TYAGI (Morada-
bad) : Sir, ] move :
Page 2, lines 26 and 27,—

omir “'or any other ground whatsoever™
t15)
Page 2, lines 34 and 35,—
afrer “‘ceremonies,” jnserr—
“‘in respect of any election or other-
wise™ (16)

SHRI SRINIBAS MISRA (Cuttack):
Sir, I move :

Page 2, line 25,—
after ““promote,” jpserr “‘only” (29)
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